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SPRI VASANT SATHE (Akola):
On » point of order. I have been
drawing your attention repeatedly. It

is swh an important matter and are
we going to make a mockery of 377?

MR, SPEAKER: Please resume your
seat. There are few others.

SHRI VASANT SATHE: I ask you:
please at least ask the Ministers to
be present.
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Formerly, the practicé was that the
Minister for Parliamenary Affairs
would convey....

13.00 hrs,

MR. SPEAKER: We are conveying
it

SHRI VASANT SATHE: 1Is it a
formality?

MR. SPEAKER: No, no. It is not a
formality.

SHRI VASANT SATHE: The prac-
tice also was that the Minister
concerned would take some action in
some cases &t least and inform the
House. We invite the attention of the
House. A matter raised under Rule
377 becomes the property of the
House, The Ministers do not take
any rotes. Have they come back
with wny reply to any matter raised
under Rule 377 since the beginning
of the session?

SHR! PURNA SINHA (Tezpur):
If the Ministers do not give a reply,
what is the use of raising a matter
under Rule 3777

MR. SPEAKER: They have been
asked to reply to the Members con-
cerned. They have not been asked
to make a statement before the House,
but to give a reply to the Member
concerned.

(iii) REPORTED ARREST OF SUGARCANE
GROWERS AT Boar Cius, New Derm
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MR, SPEAKER: You cannot mix up
one with the other. You are allowed
to make only one statement. You
cannot mix sugar cane and the kisans’
arrest together.
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MR. SPEAKER: The difficulty s,
according to your statement you
wanted to raise the matter regarding
the arrest of 35 kisans, who were
protesting against the sugarcane poh-
cy of the Government
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(i) RePORTED LANDING OF AN UN-
xnowN Hruicorrer IN KUTCH DISTRICT
OF GUJARAT,
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PROF. P. G. MAVALANKAR: 1t is
a very serious matter, You kindly ask
the Minister to make a statement,

MR. SPEAKER: Mr. Shyamnandan
Mashra.
(v) CHANGES MADE IN WARRANT OF
PRECEDENCE.

SHR! SHYAMNANDAN MISHRA
(Begusarai): Sir. under Rule 377, I



